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GOVERNMENT OF GOA, DAMAN AND DIU 

 

Power, Supply and Welfare Department 

______ 

Notification 

2/14/84-PS & WD 

 

Whereas the draft of certain rules which the Government of Goa, Daman and Diu 

proposed by to  make in exercise of the powers conferred by section 13 of the Goa, Daman 

and Diu Electricity Duty Act, 1986 (Act 7 of 1986) was published as required by sub-

section (3) of section 13 of the said Act in the Official Gazette, Series I, No.41 dated 8th 

January,1987, under the Power, Supply and Welfare Department's Notification No, 

2/14/84/PS-WD dated 6th January,1987 inviting suggestions and objections from all 

persons likely to be affected thereby till 30 days from the date of publication of the said 

Notification in the Official Gazette; 

And whereas the said Gazette was made available to the public on 8-1-1987; 

And whereas no suggestions and/or objections 'Were received from the public on the 

said-draft within the prescribed period of 30 days. 

Now, therefore, in exercise of, the powers conferred by section 13 of the Goa, Daman 

and Diu Electricity Duty Act, 1986 (Act 7 of 1986), the, Government of Goa, Daman and 

Diu hereby makes the following rules, namely:- 

1. Short title and commencement. - (1) These rules may be called the Goa, Daman and 

Diu Electricity Duty Rules, 1987. 

(2) They shall come into force at once. 

2. Definitions. - In these rules, unless the context requires otherwise,- 

(a) “Act” means the Goa, Daman and Diu Electricity Duty, Act, 1986 (Act 7 of 1986); 

(b) “Authority” means the authority specified by the Government under paragraph II of 

the Schedule to the Act; 

(c) “billing month” means a month in respect of which a bill of charges is prepared by 

the Department under its tariffs for the supply of energy to its consumers. Where more than 

half the number of days “of such month fall in any calendar month, such month shall be 

named after that calendar month, and where equal number of days of such month fall in 

two calendar months such months shall be named after the first of the two calendar months; 

(d) “form” means a form appended to these rules; 

(e) “Inspector” means an Inspector appointed by the Government under section 7 of the 

Act; 

(j) “part” means a Part in the Schedule to the Act; 

(g) “quarter” means a period of three months ending on 31st March, 30th June, 30th 

September and 31st December of every year; 

(h) “succeeding calendar month”, with reference to any billing month named by a 
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person generating energy, means the next month according to the British calendar; 

(i) “person" means a person generating electrical energy; 

(j) words and expressions used but not defined in these rules shall have the meanings, 

respectively assigned to them in the Act. 

 

Procedure for Bill and Payment of Electricity Duty 

3. Provisions as respects billing of electricity duty Department. – (1) The Department 

may prepare its in of charges according to its billing month, but shall include the electricity 

duty leviable under the Act as a separate item in the bill of charges for the energy generated 

by the person and shall recover the same from the person along with its own charges same 

from the person along with its own charges for the supply of energy. The duty leviable in 

accordance with the different Parts shall be indicated by the Department separately in the 

bill. 

(2) The Department shall credit the amount of duty in such Government Treasury under 

the head  “0801 Power, o5 transmission and Distribution 101 Power Development Scheme 

in Goa 81 other Receipts” for Goa State, and 0801 Power, 05 Transmission and 

Distribution, 102 Power Development in Daman and Diu 81 other Receipts, for Daman and 

Diu. 

4. Provision as respect payment of duty by persons who generate energy.- (1) Every 

person other than the Department who intends to generate, or 182 intends to continue 

generation of energy exclusively for its own use after the commencement of these rules 

shall make an application for registration in Form  “A”. Such application shall be made to 

the Chief Electrical Engineer. 

(2) No person to whom a registration number is assigned under sub-rule (1) shall cause 

any extension or replacement to be made in his generating set without making a fresh 

application under sub-rule (1) and obtaining a fresh registration number under that sub-

rule. 

(3) Every person to whom a registration number is assigned under sub-rule (1)- 

(i) shall pay the electricity duty payable in respect of a calendar month within 15 days 

from the date of presentation of bills; and 

(ii) shall submit a quarterly return in Form B to the Chief Electrical Engineer on or 

before the 15th day of the month, next following the quarter to which the return relates. 

5. Provision as respects payment of duty for temporary supply of energy made by any 

person not being the Department. - (1) Every person intending to temporarily supply 

energy to anybody shall, where consumption of such energy would fall under 'Part G give 

an advance notice of his intention for such supply of energy to the Chief Electrical 

Engineer". Every such notice shall be in Form B, alongwith the charges referred to in sub-

rule (2). 

(2) The electricity duty leviable in respect of generation of energy referred to in sub-rule 

(1) shall be paid in advance to the Chief Electrical Engineer. 

6. Maintenance of registers. - The Department shall maintain the following registers, 

namely:- 
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(A) a register of premises where energy is generated, containing the following 

particulars, that is to say- 

(i) the description of the land or, as the case may be, the building or any structure or any 

part of the building or structure on which generation of energy liable to duty under the Act 

is made; 

(ii) parts under which the duty is leviable on the consumption of energy, made on such 

premises; and 

(iii) if the premises is a factory or an establishment, the registration number of such 

factory or, as the case' may be, establishment, if any, assigned thereto. 

(B) a register of generation containing particulars as respects the monthly generation of 

energy made for different Parts under which duty is leviable on the consumption of energy; 

(C) a register of amounts found i recoverable, with particulars thereof; 

(D) a register of temporary supply of energy for exhibitions or' entertainments, 'for 

private gain, or for social functions, giving particulars of- 

(i) the names of consumers, 

(ii) the connected supply sanctioned, 

(iii) the premises where the ioad was connected, 

(iv) the dates of commencement and stoppage of supply of energy, and 

(v) the amount of duty collected. 

7. Qualification of Inspectors. - Any Officer of the Electricity Department, not below 

the rank of' Assistant Engineer shall be qualified to be appointed as an Inspector under 

section 7 of the Act. 

8. Consumption to be metered accurately.- (1) Where the generation of energy is liable 

for electricity duty under the Schedule of the Act, the generation shall be recorded by 

means of an accurate meter: Provided that where a person generating energy for good and 

sufficient reasons and with the prior approval of, the Chief Electrical Engineer does not 

install any meter, the units of energy consumed by him shall be calculated on the basis of 

the capacity of the generator installed and the normal working hours of the undertaking or 

business for which such generation is made: 

Provided further, that, where a person, who generates energy for his own use does not 

install a meter or maintain and furnish proper documentary evidence of generation, the 

units of energy generated, by him or by that other person may be calculated by the 

Inspector on the basis of such other data as may be available to him or secured by him from 

other sources. 

(2) If the Inspector has any doubt about the accuracy of a meter used for the purpose of 

computation of duty by any person, he shall, refer the matter to the Chief Electrical 

Engineer. The Chief Electrical Engineer shall thereupon have the accuracy of the meter 

tested in accordance with the provisions of section 26 of the Indian Electricity Act, 1910 

(Central Act 9 of 1910). 

(3) Allowance for fast and slow meters and incorrect reading arising therefrom shall be 

made' by the Department to whom the Indian Electricity Act, 1910 (Central Act 9 of 1910), 
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is applicable to the extent permissible under the Indian Electricity Rules, 1956, only. In the 

case of anyone else liable to pay electricity duty, no such allowance shall be permissible 

for the Purposes of payment of duty" except when prior permission in that behalf is given 

by the Department. 

9. Reading of Meters. - (1) The Department shall cause the meter of every person to be 

read as far as possible on the said date in each month and to have the units of energy 

generated and chargeable to duty in each month recorded. The period between two such 

consecutive readings shall' be reckoned as one month for the purpose of computation of 

electricity duty and submission if quarterly returns under these rules: 

Provided that, for the purposes of calculation of' duty payable in respect of the period 

commencing on the 1st day of and ending on the day on which the meter is read for the 

first time thereafter, the units of energy generated during the said period shall, as far as 

possible, be determined on the basis of the average daily generation of energy recorded 

during the month immediately preceding the' day on which the meter is read as aforesaid. 

(2) Where a person becomes liable to pay electricity duty under more than one Part for 

the first time the 1st day of such average daily consumption shall be allocated to the 

different parts by the Department, pro-rata, on as equitable basis as is feasible in the 

circumstances. 

(3) Any person generating energy and who is liable to pay electricity duty on the basis 

of energy generated by him shall cause his meter or meters to be read on the fixed day of 

every calendar month and the electricity duty leviable shall be paid on the basis of the 

monthly consumption ,so recorded. 

10. Provision for separate meters or sub-meters. – Where electricity duty in respect of 

energy consumed by a person generating energy is leviable under different Parts, such 

person shall cause to be installed different meters or sub-meters to indicate the 

consumption falling under each such Part. 

11. Right at Chief Electrical Engineer to enter premises at a person. - Every person 

shall allow the Chief Electrical Engineer or his representative for the purposes of reading 

or testing the reading of a  meter or sub-meter, to enter between sunrise and sunset, any 

premises in which the meter or the sub-meter is, or is believed to be, installed. 

12. Dispute regarding applicability on any Part. - (1) The authority to which any 

question has been referred for decision under paragraph II of the Schedule to the Act may 

require any person concerned or likely to be concerned with such question to produce 

before it such information (oral or documentary) , as in its opinion is necessary or required 

for the purposes of recording its decision. 

(2) Any person aggrieved by the decision of the authority under paragraph II of the 

Schedule to the Act or the Department having any interest in such decision shall, on 

payment of a copying fee at the, rate of Rs. 2/- per typed page and on an application made 

in that behalf to the authority, be entitled to have a copy of the decision of the authority. 

13. Appeals against decision of authority. - (1) Where an appeal against the decision of 

the authority under paragraph II of the Schedule to the A t is made to the Government, the 

Government may, after giving the appellant an opportunity of being heard and calling for 

such further information or evidence as it may deem necessary, pass such orders as it 

deems fit. 
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(2) Every such appeal shall be addressed to the Secretary (Power) to the Government of 

Goa in the Power, supply and Welfare Department, Secretariat, Panaji, Goa. 

 

Miscellaneous 

14. Recovery of arrears of el electricity duty.- Where any person who is liable to pay 

the electricity duty fails to pay the same within the time prescribed in that ,behalf, the Chief 

Electrical Engineer or his representative shall send a Written notice to the last known 

address of that person requiring him to pay the dues together with the interest accruable 

thereon within thirty days of the notice and upon the person's failure to pay the said dues 

within such period, the Chief Electrical Engineer may report to the Government for the 

recovery of the dues as arrears of land revenue. 

 

FORM 'A' 

[See Rule 4(1)] 

Application for registration by a person intending to generate or intending to continue 

generation of energy exclusively for his own  

1.Name and address of the applicant: 

2. Name and address of the person owning the generating set: 

3. Description of the place where the set is used or intended to be used: 

4. Description of the generating set: 

 

Generator Engine 

a) Make a) Make 

b) Sr. No. b) Sr. No. 

c) KVA c) BHP 

d) Speed (Rpm) d) Speed (Rpm) 

e) Power Factor e) Date of purchase 

f) No. of phases  

g) Frequency  

h) Date of purchase Engine  

 

5. Contract demand agreed with the Department and the connected load: 

6. Total capacity of diesel generating series for which permission was obtained previously: 

7. Date of commencement of generation : 

8. We hereby undertake that: 

a) We will agree and undertake to operate the generating set whenever required by the 

Department when any power cut is .prescribed by Government or otherwise. Failure to do 

so shall entitle the Department to effect corresponding reduction in our basic quota of 

demand and energy. 
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b) We will not claim any relief on account of our running the diesel generating sets. 

c) We will inform the date of the commissioning of the set to the Department. 

d) We will not run the set in parallel with the department's supply for which we will be, 

installing change-over switch approved: and sealed by the Department. 

9. Approval of the Electrical Inspector, R.I.O. shall be obtained for the installation of 

the generator, including the change-over switch and a certified copy shall be produced to 

the Department before commissioning the set. 

10. The generating set 1s to 'be installed for the purpose of: 

* (i) as a standby in case of failure of department's supply. 

* (ii) to augment the production. 

*(iii) to be _operated only when any power. cut/failure is in force, or will be running side 

by side on a different circuit fully isolated from departmental supply. 

 

 

Signature of the Applicant. 

Date: ... 

(*Strike out whichever is not applicable) 
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FORM 'B' 

[See rule 5(1)] 

To 

The Chief Electrical Engineer, 

Electricity Department, 

Govt. of Goa, 
Vidyut Bhavan,  

3rd floor, Panaji-Goa. 

 

Sir, 

I …… residing at ... hereby give notice that I intend to temporarily supply energy from 

... for the purpose mentioned in Part G of the Schedule to the Electricity Duty Act, 1986. 

The period during which I shall supply energy is from ... to ... The other particulars about 

the supply are as follows: 1. Place where temporary supply' is intended to be had. 

2. Time, date and duration of supply. 

3. Temporary load to be connected. (in KWs). 

4. Source of supply.. 

5. Name and address of the person receiving energy. 

6. Name, addressed licence No. of the person doing wiring and installation work. 

7. Use of supply, Signature of the Applicant Date: ... 

 

By order and in the name of the Lt. Governor of Goa, Daman and Diu.  

Subhash V. Elekar, Under Secretary (Industries Labour). 
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Panaji, 28th May, 1987.  

 


	GOVERNMENT OF GOA, DAMAN AND DIU

